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STATEIENT Delhf are under serious strain; 

(b) If so, the reasons Iheraof and the 
steps taken to allmlnatethe severa strain on 
essential services; 

Cc) the number of slum dwellers in the 
country at present; 

Cd) the number of unauthorised c0lo-
nies in Delhi as on date; and 

(e) the time schedule lor resettlement 
01 the slum dwellers and regularlsallon 01 
the unauthorised colonies? 

THE MINISTER OF STATE OF THE 
MINISTRV OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHAlAM): (a) Ves, Sir, 

(b) The substantiallncraasein the p0pu-
lation causes serious strain on essential 
services in DeI9. The NCR Plan envisages 
bringing down the growth 01 Delhi so as to 
lessen the strain on the cIvicI services. 

CC) 467.85lakhs approxlmalely. 

(d) The MCD has reported that as per 
Govl of India's oRler dated February 1977 
a 1st of 607 unauthorised c:oIonias In exist· 
ence in June 1977, was jnparad. No sur· 
.,., of unaulhorised colonies has been un-
dertaken since then, Therefore the total 
nuntJer 01 colonies as on date is not avall-
able. 

(e) No time schedule can be given lor 
the I'8S8IIIement of slumdwallet's. However, 
a ...... pronged strategy hasbeen drawn up 
bJ the Delhi Adrm. for dealng with the 
problems of Jhuggi-Jhonpari Clusters In 
Delhi. This strategy has been explained in 
the statement attached. So lar 553 
unauthorised colonies have been 
18gU1ar11ed. Howe .... r, notimelChedulecan 
"given Iorregulariling the I8m1ining colo-... 

1hrae pronged stratagy !hWn up bJ 
the DelhI AdmInlstrallon wfth erred from 
1990-91 Is as under:. 

SfIaIegy'_ Deals with the rehabllftation 
ofthoseelglbleJhuggle households in after· 
nate .... where the land awning agencies 
are in aposlion to~theprojectson 
the encroached land pockets In the larger 
public Interast and submit request to DDA 
lor ciearances 01 Ituggle Jtorrpl a..as. 

Stra'egy II· Contemplates In·sltu 
upgradation 01 eligible JJ clusters and infor· 
mal shellers In case of those land pockets 
where the land owning agencies issue No 
Objection Certificates to the Slum Wing for 
utilisation of the encroached land pockets 
lor sequattars. This projacI envisages re-
adjustment of Jhuggie households in a 1m-
provedImodified layout bJ "equitable distri· 
butlon 01 land amongsIlhesqualterlamBleS. 

SInJItetIy "I-Contefl1)lales provision of 
mlninun basis civic amenities under the 
scheme of EnvIronmentallqJrovement in 
eligible Jhuggle Clusters. 

[T~ 

DeveIoplMnl of TOWM of Bihar Under 
U.a.s.Scheme 

1281. SKlI NAWAL KISHORE RAt: 
Wdl1he MinIster 01 URBAN DEVELOPMENT 
be pleased to stale: 

(a)1he names of the towns 01 Blharthal 
have been developed during 1990-91 and 
1991·92 under the Urban Basic Selvices 
Scheme: and 

(b) the details of the towns of Bihar 
Ide .. 1IIed 10 '"'*""'" it. ... plan during 
, ___ and the amount allocated for this 
puIpGIe? 
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MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The Urban 
Basic Servk:es Scheme was revised in 1990 
and a new scheme called Urban BasiC Ser· 
vices for the Poor (UBSP) was launched In 
1990·91. The following eighteen towns have 
been taken up by the State Government 
during 1990·91 and 1991·92 under the 
scheme of UBSP. 

1. Muzaffarpur 10. Ranchi 

2. Darbanga 11. Gaya 

3. Munger 12. Bllagalpur 

4. Chapra 13. Bihar Shari 

5. Bokciro 14.Jamshedpur 

6. Simdiga 15. Arah 

7. Jamtara 16. Katihar 

8. Lapehar 17.Ohanbad 

9. Kharwawa 18. Patna 

(b) Coverage of towns during 8th Plan 
per:od has been left to the State Govern· 
mentJUTs and the actual coverage WIll de· 
pend upon the size class of towns selected. 
A tentative allocation of As. 70.19 lacs has 
been earrnartutd for Bihar for 1992·93 for 
the if11)lementatlon of the said Scheme. 

1282. SHRIMATI SHEELA GAUTAM: 
Will the U1nlsterol URBAN DEVELOPMENT 
be pleased to state: 

(a) the number of houses bull In each 
State by the Union Government for pr0vid-
Ing accommodation to the Government 
employees during the last three years; 

(b) the year upto which the applicants of 
various categories of employees have been 
provided accommodations In various cities 
by the Directorate of Estates; and 

(c) whether Government propose to 
in1JI8ment a special plan for the efl1JlOyees 
belonging to Class III and IV during the 
Eighth Five Year Plan? 

THE MINISTER IN STATE OF THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). As 
given in the attached Statement. 

(c) An outlay of Rs. 390 crores is po. 
vIdad for construction of about 9850 resi-
dential unils in various cities In the 8th FIVe 
Year Plan period. Construdion of rasIden· 
h'at accommodation for ef11)loyees belong· 
ing to Class III & IV would also be taken up 
from time to time depending upon the avail-
ability 01 funds. 


